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Salt Industiry in Gujarat

5105. SHRI ANANT DAVE: Will tre
Minister of INDUSTRY be pleased t»
state:

(a) whether the salt industry in
Gujarat State is facing very hard
situation and due to rains crores of
Rupees of salt washed away; and

(b) whether Government propose
to help this industry?
THE MINISTER OF INDUSTRY

(SHRI GEORGE FERNANDES): (a)
The Salt Commissioner has received
a few representations recently to the
effect that due to the heavy rains
in District Surendranagar and Saura-
shtra areas of Gujarat, in June 1977
there has been some damage to the Salt
Works and Storage of Salt. The Galt
Commissioner is now assessing the
damage.
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(b) Government provide assistance,
in shape of er-gratia grants or loans
to the licensed salt manufacturers
whose sall ‘works get damaged as a
result of natural calamities like cy-
clones, floods and rains, to cover 75
per cent of such damage as assessed
by the Salt Department. However, lo
assistance is provided to cover the loss
due to salt washed away by rains.

Broadcast by Opposition Parties on
Radio

5106. SHRI JAGDAMBI PRASAT
YADAYV: Will the Minister of INFOR-
MATION AND BROADCASTING be
pleased to state:

(a) the basis on which Government
have given an opportunity to the
opposition parties for broadcast from
radio and the nature of provision
available in other democratic coun-
tries in this regard; and

(b) the criterion on which alloca-
tion of time for political parties would
be made and the rules for allotting
time to the independents, social orga-
nisations, Commercial Organisations,
Educational Institutions, etc?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI L. K.
ADVANI): (a) For the recent elections
to Legislative Assemblies etc., of some
States/Union Territories, those politi-
cal parties which had been recognisel
by the Election Commission of India.
were given equal opportunity to broad-
cast their view-points from All India
Radio. The Jecision to that effect was

taken after consultation with the
Election Commission of India and :he
representatives of recognised parties.

The practice obtaining in sther
countries of the world is being ascer-
tained and a statement in that regard
would be made available later.

(b) For the recent elections to Legis-
lative Assemblies etc., of some States/
Union Territories, each entitled recog-
nised political party was allotted half
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an hour for broadcast from All India
Radio in twoispells of 15 minutes each.
The order in which the various parties
broadcast was determined by a Jdraw
of lots under the supervision of the
Chief Electoral Officer concerned. No
time was allotted to independent can-
didates.

The question of allotting time 10
social organisations, commercial orgu
nisations, educational institutions atc.,
did not arise in the context mentioned
above.
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Enquiry instituted against Officers
.attached to Former Ministers

5109. SHRI MANOHAR LAL.
SHRI NATHUNI RAM:

Will the Minister of
FAIRS be pleased to state:

HOME AF.

(a) whether any enquiries are
being instituted against Special Assis-
tants/Additional Private Secretaries
and other Gazetted Officers attacheqd to





